The
Passengers (Change of N ames)

Rules, 1990
In exercise of the

~ . Qe “the Railways
Act. 1989 (24 of 1989, POwers conferred by clause (c) of sub-section (2) of Scction 60 of th

. Caritral
read with Section 22 , sral Clause 1897 (10 of 1897), the Centra
Government hereby Mmakes the following rulofth sencrl Clauses Ael,

1. Short title
Passengers (Ch

€s namely:—

and commencement.~(1) These rules may be caled the
ange of Nameyg) Rules, 1990

(2) They shalj €ome into force op t

i he date of th -ement of the Act.
2. Definitions — |, thes € commenc

> € rules unless the context otherwise requires:—
means the Railways

(b) “appropriate authority’ e 2 (24 L
Tty means an author;j i icic ks
of the Government servant R R
(o) “Government servant”
Imeans an 3 5 i ¢
il Govemmem; Y person serving under the Central or
(d) “member of the family”
daughter, husband or wife;
(e) “passenger” means a
() “reserved ticket” me
been reserved;

means father, mother, brother, sister, son,

berson travelling on a ticket Or on a valid pass;
ans a journey ticket on which a berth or seat hag

to any other person.

(2) Any railway servant authorised in this behalf by a railway administration
may permit the change of name of a passenger having a seat or berth reserved in
his name in the following circumstances, namely:—

(a) Where the passenger is a Government servant proceeding on duty and
appropriate authority makes a request in writing 24 hours before the
scheduled departure of the train that the reservation made in the name of
the Government servant be transferred to another Government servant
proceeding on duty;

(b) Where the passenger makes a request in writing 24 hours before the
scheduled departure of the train that the reservation made in his name
be transferred to another member of his family; o

(c) Where the passengers are students of a recognised edupational institution
and the Head of the institution makes a request in writing 48 hours before

i i ia, Extra., Part I,
1. Vide Noti. No. GSR 708(E), dated 16 August, 1990, published in the Gazette of India, Extra., Pa
Section 3(7), dated 16th August, 1990, pp. 2-3.
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jent of the same

name of any stude .
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institution:
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per cent of the total strength of the group shall be grunlcd;

Where the passengers arce members of a marriage party and any person

deemed to be the Head of such party, makes a request in writing 48 hours

before the scheduled departure of the train that the reservation made in

the name of any member of the marriage p rred to any other

arty be transfe
person:
Provided that any such request for change shall be gra
Provided further that in no case such request for chang
per cent of the {otal strength of the group shall be granted.]
Where the passengers are a group of Cadets of National Cadet Corps and
any officer who is the Head of the group makes a request in writing at
least twenty four hours before the scheduled departure of the train that
the reservation made in the name of any cadet be transferred to any other

shall be granted only once:

nge in excess of ten

nted only once:
e in excess of ten

] be granted only once:

cadet:
s of ten

Provided that any S
Provided further that in no €
per cent of the total strength O

g
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request for change in exces

be granted.]
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ase such
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2. Ins. by GSR 704(E), dt. 12-12-1997

(w.e.f. 16-12-1997).



